F. No. 14-14/ CESTAT/CPIO-ND/RP/2019

Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 14-14/2019
Subject: Information under Right to Information Act 2005.

Sir/Madam,

Please refer to RTI application of Shri/Smt. Mohd. Anuth (No. NIL dated
09.02.2019) received by transfer from U.S. Ad.1C, in this office on 06.03.2019,
under RTI Act 2005, the information received from Asst. Registrar (Admin.),
containing 01 page is enclosed herewith for your reference please.

Therefore, you are requested to please acknowledge the receipt and
deposit Rs. NIL (@ 2/- per page) to this Tribunal by cash or DD in favour of
Accounts Officer, CESTAT, New Delhi. '

Note:

1. RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for facilitation,
CPIOs are nominated at all outer benches separately.

2. If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New Delhi.

PIO
CESTAT, Néw Dethi
Date: 01.04.2019

To,
@%:ﬁ. IS

rar-deren-844103
Copy to:
2. Sh. S. Bhowmick,

U.S. to the Govt. of India,
Ad.1C (CESTAT)

Ministry of Finance, Dept. of Revenue,
_North Block, New Detlhi-1 10001
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CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, RK. Puram, New Delhi — 66

Dated: 26.03.2019
1.D. No. 14-94/2019

ADMINISTRATION SECTION

Sub: Information sought under Right to Information Act, 2005

With reference to the RTI application dated 09.02.2019 filed by Mr. Mohd.
Anuth received by transfer from Under Secretary Ad. IC letter dated 06.03.2019 in
CPIO LD. No. 14-04/2-019, the information sought by the applicant under RTI Act
2005.

In this regard, the reply is as under:-

Dept Name . Customs Excise and Service Tax Appellate Tribunal
Name of President: Hon’ble Justice Sh. Dilip Gupta

Address . West Block No. 2, R.K. Puram, New Delhi — 110 066
Email . cestat08(@gmail.com

Tel Phone No. @ 011-26106742

Name of PG : CPGRAMS

If aggrieved, you may file an appeal before, 1st Appellate Authority, CESTAT,

Delhi.
%‘ 4
38599
(Mukesh Gupta)
Assistant Registrar (Admn)
To

CPI1O/Accounts Officer, CESTAT, New Delhi




Reminder

F F. No. 14-14/CESTAT/CPIO-ND/RP/2019
Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 14-14/2019
Subject: Information sought under RTI Act, 2005.

Sir/Madam,

Please refer to RTI application of Shri/Smt. Mohd. Anuth (No. NIL dated
09.02.2019) received by transfer from U.S. Ad.1C, in this office on 06.03.2019,

under RTI Act 2005, and CPIO ID No. 14-14/ 2019. The requisite information was
called for from you, but the same have not been provided by you till date

despite of CPIO’s letters 26.02.20 19 issued to you as deemed CPIO.

You are again requested to please provide the information

immediately failing which you will be responsible for any action or penal

action imposed by the First Appellate Authority or the Central

Information Commission.

PIO

CESTAT, New Delhi
Date: 29.03.2019

For Compliance to:
1. A.R (Admin.)
Copy to: (For Information)

1. AY. I3
forar-2eme-844103

_2. Sh. S. Bhowmick,
U.S. to the Govt. of India,
Ad.1C (CESTAT)
Ministry of Finance, Dept. of Revenue,

North Block, New Delhi-110001 &/
| : (4
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Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066
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CPIO ID No. 14-14/2019

Subject: Information sought under RTI Act, 2005.
Sir/Madam,

Please refer to RTI application of Shri/Smt. Mohd. Anuth (No. NIL dated
09.02.2019) received by transfer from U.S. Ad.1C, in this office on 06.03.2019,
under RTI Act 2005 (copy enclosed) wherein certain information are sought as
mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) & 5(4) read with Section
5(5) of RTI Act 2005 the RTI application CPIO ID No. 14-14/2019(CESTAT) is
forwarded herewith to you as CPIO under section 5(4), with request to provide the
correct and para wise information/inspection on or before 25.03.2019 directly to the
applicant as permissible under the RTI Act & DOP & T. O.Ms within the stipulated
time, failing which, as CPIO under section 5(4), you will be responsible for
delay/denial and penalty if any, under section 20 of RTI Act. Further requested to
follow OM No.12/31/2013-IR dated; 12.02.2013 circulated on 23.05.2013 and O.M.
No. 1/18/2011-IR dated 16.09.2011.

Note:-

1. If the information is not available with your section and you, if have
knowledge, please reply from where it may be retrieved, without delay within 05
days. _ .

2. RTI application’s replies which are related to outer benches may be gathered
form there by filing RTI applications there directly, for facilitation, CPIOs are
nominated at all outer benches separately.

3. Provide the requisite information, directly to the applicant or to the RTI
section, if not claiming any exemption, subject to the provisions of the Act and
the rules made thereunder, under intimation to the undersigned.

Encl: As above.

PIO
CESTAT New'Delhi
Date: 11.03.2019

For Compliance to:
1. A.R (Admin.)
Copy to: (For Information)

1. 8 A 35
oran-drme-844103

2. Sh. S. Bhowmick,
U.S. to the Govt. of India, A
Ad.1C (CESTAT) SRR
Ministry of Finance, Dept. of Revenue, EER

North Block, New Delhi-110001 \ 3
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FTS__ {o3-8i5] /2019-RTI CELL @
Government of India
Ministry of Finance
Department of Revenue
RTI CELL
Dated S\ 03| 2019
* Subject:- —fe m&'\h‘omd/ dn e n.\‘a}'gﬁ'; O)J’)OP}

Please find enclosed an RTI application/Appeatreceived in the RTI Cell
on dated&s\&\la from H]e Spia) Jwhice and Enlppempedated 14 EVHE
in respect of Mr./MrsfAvis— Hohd.  chpath ' regarding

0g ephoned  ahove which concerns the
CPIO/Appellate- Authority._ \& (1Tce), VS (wn-), US(AdIC), USIA &)

2. The RTI application/Appeal— is being -transferred/forwarded to
the After going through
the allocation of Business Rules of the Government of India/Induction Material
of the Department of Revenue as the subject matter pertains to the above
mentioned Ministry/Department/Office/CPIO.

3. Final reply may be sent to the applicant directly by the concemned
CPIO/Appellate Authority within the stipulated time frame under the RTI Act,
2005. A Copy of the final reply may also be endorsed to this cell for
information.

Encl-As above

(Shashi Arolr"giz ‘ /1

Setion officer(RTI Cell)

Tel.N0.23095368
To
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